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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH

R e e R LT TEP

Orzqzszinﬁepéseszssqmﬁog 1395/94

Date of Decision: ) 3 1999

LeLhkal Applicant,

u--'asn.--am.ums KEJ}&EEQ}-L RS D U TR B B i 8l G w3 Advocate for

Applicant,
Versus

& Am_.JAzLaamaﬁgindiauandw‘thansﬁm@m7«% Requndent(s)

e Shi 8.3, Karkaaauzss,§n££m§aﬁ;zaadhxavocatevfor

Respondent (s)

99’3.‘.‘1‘!‘;4..

‘Hon'ble Shri? Justice R;G;Vaidyanatha, Vice Chéirm;n

Hon'ble Shri..D.S. Bawéja, Maﬁbe: (A)
N | , '(l.) 'fo‘be »re.ferred to the Reporter or not? /\/U

(2) Whether it needs to be circulated to /Vﬂﬁ
- ather Benches of the Tribunal?

.
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(R.G. Vaidyanatha)
Vice Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH 'GULESTAN 'BUILDING NO:6
PRESCOT ROAD,MUMBAI sl

D o D —

Original Applicatien Ne, 1395/94

Menday the 1st day ef March 1999,

CORAM:Hen'ble Shri Justice R.G,Vaidyanatha,Vice Chairman,
Hen'ble Shri D,S,Baweja, Member (A)

Suresh Prabhakar Pethkar

Residing at S.Ne,l6,

Mangal Moorthy Cemplex,

Pune Satara Read,

Dhankavdi, v
District =Pune, oo Applicant{

By Advecate Shri S,P,Kulkarni
V/s o

Union ef India threugh
Chiaf Pest Master General
Maharashtra Circle,

D'pooo Bldgo C.P.O. C‘mp‘und.
Near V,7.Stn,, Bembay,

Shri S.P, Sardal,
Chief Pest Master,
Kalbadevi Pest Office,
Bembay,

Shri P.B. Panchal

Senier Superintendent ef

Pest Office,

Pune City west Divisien ;
Pune, « s+ Respendents,

By Advecate Shri S.S.Karkera fer Shri P.M.Pradhan,

ORDER (ORAL)

) Per Shri Justice R.G. Vaidyanatha,Vice Chairman §

In this applicatien the applicant is
seeking quashing ef erder dated 6,3.,1994 and fer
censequential reliefs ef getting premetien frem the
date his junier came te be premeted, In the reply
the respondents have taken a stand that in view
of the disciplinary enquiry initisted against the
applicant he cannet be censidered either fer |

adhec (Lecal er efficiating) er en regular premetien,

000'200'01‘ @//



HE

2. New the applicant has filed M.P. 730/98
seeking certain interim relief.' This M.P., was filed
in November 1998,

3, Teday the O.A, is called eut fer hearing
It is breught te eur netice that by erder dated
15,2.1999 the applicant has been exenerated in the
disciplinary enguiry. Cepy ef the erder is taken en

recerd,

In view of the exsneratien in the
disciplinary enquiry, new there is ne impediment
ja'the respondents te consider the case of the
applicant fer adhec/(lecal er efficilating W regular Avwhin,
te which he is entitled as per the pesitien in the |

senierity listd

4, In the result the O.A, is dispesed eof

with a directien te the respondents te consider tﬁ
case of the applicant fer either adhec (lecal er
efficiating) er regular premetien te which he is
entitled te. In case the D.P.C, finds him suitable

he may be premeted as per rules, The questien '
whether the applicant is entitled te prometien

from the date his junier came te be premeted has

te be considered by the cempetant autherity. Needless
te say that if any adverse erder is passed the

applicant can challenge the same as per lawd

B Since this is a case ef 1994 the respondents
are directed te censider the case of the applicant

fer premetien in pursuance ef the erder within three
menths from the date of receipt eof a cepy ef this erder/

M.P. 730/98 is alse stads dispesed of , No cests,

e

(D.S. Bawe (R.G. Vaidyanatha)
Member (A | Vice Chairman
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